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"CALLING ATTENTION TO MATTER.
" 6¥ DRGENT PUBLIC IMPORTANCE.

-+ JAEPORTED Crists IN HANDLOOM AND
SHRIK. S. CHAVDA (Patan): Mr.
Speaker, Sir,] have notreceivedithe statement
from the Government, regarding my Calling
Artention Notice. Tt is normally circalated
to the Members, I have not received that.

+SHRI DINEN . BHATTACHARYYA :
(Serampore) : . have pot received also.

Shri K. §. CHAVDA : He bas
recelved also, Sir.

"MR. SPEAKER : I am sorry, the state-

ment has come very late.
(Interruptions)

MR. SPEAKER: Mr. Reddy, I don't
koow anything about it. I am not responsible
for the Short Notice Question; I think,
tmust have gone to the Government. It is
for the hon. Ministerto accept ornot to accept
it.

fnot

{Immpham)

MR. ‘SPEAKER : Mr. Reddy, this is not
the proper stage. I have already called the
next item, Calling Attention.—Shri Chavda.

. SHRI K. S. CHAVDA : Mr. Speaker,
Sir, I call the attention of the Minister of
Commemetothefcﬂuwmg matter of urgent
public ﬁnpomncemdrmquestthu hemly
mnkcutatementthereon —
"Ihempormduisuintlc ‘handleom and
powerloom industries due to unprece-
dentéd rise mpumndmndmhbﬂi—
ty of yamn,”

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
M. Speaker, Sir, It is ponceded that the
decentralised sector is facing severe yarn
shirtages. This situation is:a dioect sequd] to
severe power-cuts offecting ail the yarn pro-
dircing States. . The position has tskeh-a turn
for the worse because 33%; of fres yam . pro-
duction capacity is located in Tamil Nadu
which is under 750, power cut. . In Uttar

iuuv.un 9, 197y

Hanaloom and’ Pbwer=" y
| loom. Industries (CA)
per cent now. = ‘P éeit” dbclitie 'In phe'~
duction capnot be quantified. The price
;iril which Hit the free yam avadfabmity in
ebriiary, 173, T, Bowever, Tdicative of ' an’
anticipated $teep dedlité Th fres yirn avails
sbility. I have been scized of this problem
in all its facets during the last fortnight or so,
T have held discussions with the Ministers
o’ dlﬂ‘mStd:e Governments and répre-
sereitives of the cottsn fextile’industry - ind
tride. At ali stugés; the Planning Commis-
siofi has ‘also been’' misociated lrith ‘these
The problmi becanse of its very intrinsic
charter does not lend meifw _solutions whlch
would fully satisfy the reqtm-em-ntu of the
decentralised sector in all the concerned
States, Physical fall in production levels due
to circumstances beyond our control cannot
be c.al:m‘q:tlei:el)ir corrected. To that extent,
the decentmltsed gector would have to lve
with shortages, at least for the ensuring four
months. Ihave, however taken the following
decisions which should ease the situation t®
the extent it is possible :

(1) The producers of cotton yarn would
be statutorily prohibited from selling yarn
except in small quantities in the form of
beams (meant  for power-looms), to
th:mdeortomyoncnlsccmpt to the
nominees of the Textile Commissioner. This
is in pursuance of a voluntary obligation
taken by the industry to place 100 per cent
production of free yarn at the disposal of
Government. The production is expzcted

tobeof theorderof 37.million Kgs. per month
and this. w:ll be distributed by the Tﬂnh
Commissioner.

(2) Al manufacturers of yarn shall
under a Statutory Orpder, have to 3¢ !
yarn only to the nominees of the Textile
Commissioner.

© 3Y°“Thé mumuracrarers 8 Yart or dvil
consumption $HdA*havé'io gk not less than
60,pex cant of such, yar in she. form of  hanks
(meant for handlooms} and not Jess than 20
(per cent in the form of cones (meant for

gooms).etc, Ia this matter the mills Lwould
need some time to acquirg requisite recling

Pradesh, the puwumllofﬂwmdu'of 6 capacities.
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(4) Mills producting and supplying

Boblery varie shall have to contintie to do so

wunder a statutdry order.

(s) Each mill shall, under a statutory
‘Order, have to display the name of the unit, the
-count of the yarn, and the ex-factory price of
the yarn on each bundle of yatn delivered by
the unit for the decentralised sector or civi)
<oonsymption.

(6) The production pattern in terms of
counts shall, under a statutory Order, be
pegged down to the pattern obtaining in
December, 1972.

(7) The prices shall be statutorily noti-
fied for each unit as follows :

(a) Upto counts 408 and below, the
market prices of December, 1972 will be
adopted. This is being done because there
was no price like in these count of yarn
upto December, 1972 over the previous
#-10 months,

(&) In regard to counts 60s and above,
the regulated yarn prices adopred from 18
1972 would be taken as a base and also the
following factors would be added thereto ;

() Changes in the prices of cotten
since August, 1972. !

() Increase in labour cosss.

(fis) Extra burdenonthe umitdue to
power<uts by way of lay-off compensation
payable to workers as  well as distribution of
the present overheads oh a much smaller
production.

f#v) In respect of wnits locased in
Tamil Nadu and U.P., & further 6 par czat
-allowgnce wauld be allowed both for the
lower as well as for the higher counts, becguse
of the higher incidence of power cut in these

,(») The impecr of a gecently ann-
tAWBGRE 40 per erpt import duty,qn imported
yRotigas. ‘

(8) Yam ‘txports shall be condaored in o
regulated manner, In respect of contracts
saritbelr {tecution, Geliverids shall bo dtajigered
beyond June 1973. Fresh contvie™ Jray be
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regimered with TEXPROCIL for deliveric®
for Ist Septemiber 193, A criling will be
put on export of yarn.
(9) Inrespectofficm exportordersaf hand-
loom goods, special allocations will be made
after each contract hes been scrytinized by

TEXPROCIL/Handloom Export Promotion
Counail.

State Governments, particularly Tamil
Nadu and U.P. are being requested to make
additional pepwer available to the spinning
units. Unless production revives, acute
shortages can neither be averted nor mitigated.

Tamil Nadu Assembly have passeda Reso-
lution requesting the Central Govemment
that the entire production of that State may
bemadeavailable tothehandloom and power-
loom sectors located within that State™ in pur-
suance of which they have also entered into
an agrecment with the Southern  India Mill
Owners Amociation. In this situation of
overall shortages a rgtional and an equitable
system of distribution has to bz enforczd.

I have received representations from some
segtors of the industry urging that counts
below 26s should not be brought under Dis-
tribution Control for two reasons. Pirstly,
there has not been gny undue pricerise in
these counts of yarn; and secondly, the States
where these yarns are used do not have any
infra-structure to lift the quantities allocated
to them. I have found that the regulated
scheme enforced from Ist August, 1972,
petered out mainly because only 50 per cent.
of the free yarn production in the higher
counts was controlled underthe scheme. I am
firmly of the view that,in the presentsituation
haif measures will creaf no impact and have
ta be firmly ruled out.

Regarding lfting of yam, I am addressing
tlie Chief Ministdrs immedistely to let me
know whether they will be able to retire the
documents, take deliveries and distribute
‘the yarn within their States. In cese they
want Centrul Government assistanos in this
behalf, T shall direct the Gotton  Corporetion,
of Indila to act-be-the sold selling agent of
the eonetrned State Govertunett for this
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purpose. The mill sector, ﬁ-remeeuwd
their gecgrephic location, shall have to con-
form 1o the measures now being announced.

The success of the scheme depends on the
co-operation of various State Government,
Tam, therefore, requesting the [Chief Minis-
ters of all States to set up watch-dog com-
mittees consisting of different interests like
industry, trade unions, representatives of
handlooms, powerlooms, mill sector, Mem-
bers of Parliament of the region and Members
of the State Legislatures to study and supervise
the harmonious functioning of the arrange-
ments  outlined above.

SHRI K. 8. CHAVDA : I have just
received this very long- 6-pege statement.

In spite of a very good cotton crop last year,
" there is a big shortfall, as sgreed by the
Minister also, in the production of yarn in
the country, particularly in Tamil Nadu,
Maharashtra and Gujarat due to power
shortage and power cut in these States.
Mills are not inclined to enforce a ban, to
cut on the consumptionof yarn for weaving
cloth. If they do so, naturally they have also
to retrench the workers. But the entire
shortfall in the production of yarn passes onto
the decentralised sector, that is, the handloom
and powerindustry, Under these circumst-
ances also, Government export yarn to foreign
countries. This has resulted in an unprece-
dented rise in the prices of yarn and weavers
are not in a position to purchase yarn at such
high prices. If they do so, they are put‘toa
loss because the prices of handioom cloth
have not risen correspondingly.

Secondly, this has created widespread un-
employment in the handloom and powerloom
industry which gives employment to over
10 million persons in the country; this is the
second biggest industry, the first being agri-
culture.

The Minister has mentioned the steps -he
hag taken which are contained in - this 6-page
statement. I would like 10 know one thing,

- Itis reported that Tamil Nadu is going to ban
--the movement of yarn -from that State to .other
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States.  If this - happers, other States like
Maharashtra will follow suit and there will be
difficulty, ss other States - will be starved of
yarn.
Iwould like to know what steps the Govern-
ment is going to take to meet this situaton.

Secondly, the hon. Minister said that he
had convened a meeting to find out a solution.
I would like to know when the meeting was
held and when the recommendations or
decisions taken at the meeting will be im-
plemented.

The handloom industry is also exporting to
foreign countries and that is why, if adequate
quantities of yarn are not made available to
the handloom and powerloom industries, the
export of handloom cloth may also be ad-
versely effected. This also should be taken
note of.

PROF. D. P. CHATTOPADHYAYA :
The hon. Members have raised very pertinent
and very relevant questions, but most of them
are in the form of some suggestions and
queries, to which I have already provided the
answer, Even then, since the hon. Member
has raised them, I will touch upon one or two
of them. I entirely agree with the hon.
Member that of all the sectors, decentralised
and centralised, of course the decentralised .
sector comprising the powerlooms and hand-
looms provide bread without butter to some
eight million to nine million people who
deserve our first sympathy. The policy
statement I have made before you takes parti-
cular and special and preferential care of
that very sector. So, if the hon. Member
has found time, he could go through it and
see for himself that the whole scheme 18
oriented primarily to their needs and their
problems.

The second question is about the export.
Itlacnlyamﬂqunnmof our total testile
pmdtmimthtweupm.bm inthe contest
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PROF. D, P. CHATTOPADHYAYA :

{ eatirely agree with you.

SHRI K. S. CHAVDA : Instcad of ex-
porting the yarn,  give the yam to the
handloom weavers so that the handloom
products are exported.

PROF. D. P. CHATTOPADHYAYA :
I entirely agree with you. If Mr. Chavda
suggests that extra yarn should be given to
the dzceatralised s22tr HHr=ta2 pHymy 01 of
export, I entirely agree with him, but i he
meant—] do not know whether he does mean
that—that exports should be cut down to fi ¢
the decentralised sector, then I have a shight

reservanon. [ was only trving to mike  thag
point.
The other point that he referred 15 also

very mmportant, that 1s, the problem of the
Tamil Nadu Government. Already, the
Tamil Nadu Assembly has adopted a reso-
lution requesting the Central Government
that the entire production of their State may
be made available to the handloom and power-
loom sectors located within thewr State. I
understand the problem of the Tamul Nadu
Government because really they are mn
defficulty. But difficulues are not peculiar
to that State. The difficulty 1s all over,
It is almost a national problem resulting from
a nanural calamity over which we have no
hand. So, the problem baing what it is,
and the shortage being what 1t 1s, we have to
distribute our shortage as rationally and as
equitably as possible.

SHRI E. R. KRISHNAN (Salem):
That 1s only temporary; up to April.

PROF, D. P. CHATTOPADHYAYA:
In the Jong run, as Lord Keynes said, we will
all be dead and they will be discussing not
this but they will be discussing something
else, It is the short-term problem that we are
dealing with, After the onset of the monsoon
which, we hope, will be good, many of these
problems like the power-cutand consequential
difficulties will be over. The short term
problem faced by the Tamil Nadu Govern-
ment is oot peculiar to Tamil Nedu, There
are magy other 5'ates. The other day
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had a discussion with the Industries
Minister on phone, I found the response was
very friendly and conciliatory and that he is
alto trying to sort out the thing. But th.
resolution on the face of it reads pretty dme-
turbing. I cntirely, share the view expressed
by the hon. Member Shri Chavda that the
shortage being what itis, thetotal production
should be equitably and proportionately and
rationally distributed among all the State
suffering from power cuts.

SHRI DINEN BHATTACHARYYA:
Only the other day the ] some issue was raised
and discussed 1n  the other House and that
statement as reported is not exactly the same
a8 the Minister is now giving to the House.
The Minister says that it is a national ques-
tion. You will perhaps remember that since last
March this issue was discussed several imes
in the form of call attention and quesuons
and stereotyped answers wete given by  his
predecessors just as the one he has given
now, that such and such committec has been
sppointed and another committee had been
set up to see if the first committee was func-
tioning properly and so on. We fined that
the remedial measures was the setting up of a
committee, nothing more. The whole cotton
economy, starting from raw cotton and ending
with the finished product 18 still predomu-
pantly under the control of the big monopoly
houses and the result is while the raw cotton
price is going down the price of fiushed pro-
duct is going up. What is the reply of the
Minister to this ? You are a new Mimster
with youthful vigour 1n you and I expect at
leastyou to put thesuggestion here to your
Cabinetthatyou are here and now nationa-
lising the wholc textile industry; in that case
you will not have a separate statement from
Tamil Nadu and another from Maharashtra
or West Bengal. The question relates to ten
million people; they are spread all over the
country, Tamul Nldun Andhﬂa U;P., West
Bengal, Maharashtra and other places; they
are handloom weavers all. You will pechaps
remember that when the Britishers came here
they took the first step to see that the weaver
of our country were destroyed; they cut their
fingars. The same thing is repeated in
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{Shri K. 8. Chandu]

mﬁm;mmmmﬁ w t
starve and die peacefilly. Miny wedvend
{n West Bengal Nadidll and Hooghly have
commutted suicide because they toduld ot
survave this sort of shortage of yam My
first pomnt 18 whether you are gotng o
netionshse the texole mfustry Yegimning
from the purchase and sale of the raw cotton
to fimshed products

Regarding the Tamilnadu Assembly state-
ment, you are perturbed My question 15
this ‘There 15 a total shortage  To what
extent 1 1t ? Are you prepared to see that
st 15 equally shared by all the States ? If the
Tamil Nadu shortage 1s 7§ per cent and mn
another State1tis 5or 10 percent  throughout
the country you mamntan the policy so that
the shortage 15 cqually shared by sll the

States

Then comes the queston of price
In his statement i the other House
the M naster admitted tHat thense1n price was
unpstfied  Ithus gone up by so to 100
per cent You ate pleading as if you have
nothing to do ‘The hoatdets have
hoarded. The bankers hid given them
credit to purchese 1t in latgé quantities gnd
stock 1t Then why are you here ? Yon are
not symply & spectator You have some role
to play What have you done about this
problem which 15 eating the lives of about
1 crore of people all over Intia ? In Salts
mn Tamil Nadu, thé weavers are offching
gatyagrsha for what ? For yafth at a réasdti-
able pnce You are accusing the Stite
Govrnments sometimes that the whéle stock
s not lifted. In ‘T'amil Nadu Assembly 1t has
been pomnted out that 1t 1s not a fact that they
have not hifted the full Quots given to thetm,
You cannot shp awey with these lime excsed,

You have got the syssem of equal pmoe for
steel [end coal #f} over the country. Why
mmmemmhm&
cotton and yarn @ Weavers meet s with
teats in ther eyes saying they Have o pay
even 100 pér ¢ént more somerimes thim  wizkt
mmmwwmm
phy.! 'Why 1 this discristioaioh  wowaed
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the céstern tejich ? ¥ keidw iff Blhar thre
area large number of fuldhkrwho bye on <hé
muuemmtbzygmﬁmmn? coarse

cloth, towels etc But they are alio ho,

getung yath m propertime  So,the 4 e
afl ovet the coutitry taust get yabn at the sumie
price  If at the present mofnent you cinhdt
bring § satytory Jegualation for that, at Jeast
you can give some subgidy to the wavers of
West Bengaland the eastern region  weavers
and are dymg I come from that consuty=
ency The remedies that have been sugg-

ested are stereotyped and the weavers will not
be satisfied with 1t T want to know whether
any relif will be given to the weavers who
are not getung any yarn ([nterruptions)

Can the mumster and his supporters tell me

why there was such an abnormal rse *

There was a nise in price of 15 per cent upro,

December Suddenly, there was a jump
by hundred per cent Aovernment I8 Tes-
ponsible for cresting' his condition So
it must takefull responsibility for the mams
tenance of the starving wesvers

PROF D. P CHATTOFADHYAYA :
Though I heard some of the comments made
by the hon Meniber, I really do not know
what questions he has put I very much
mppreciate hus anti-monopohst attitude, But
I cannot share the view that he alone has a
monopely of the care, sympathy and anxiety
for the conditton of the weavers,

If oply the hop Member had gone through
the statement  he would have found that it 18
preciscly to allewiate the suffenings of the
poor weavers that we have brought this scheme
before the Hotse. He has stited that this
scheme 18 atereo typedh I am convinged
that he has not gone through it O
both quantitatively and qualitatively, he
have found that it 1s a new scheme,

SHRI K. S, CHAVDA . I recaved the
stasament just when I was on my legs. So,
st was not posaible to go thropgh it in full.

PROF. D. P. CHATTOPADHYAYA : |
can tndebtiid tiet poist. But wostadied
eriticsen whotll be swolded.
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The of § ing the monopolists
kmmﬁ&mﬁmnhmeMe
we have mde axplicit provision for cent per
cent procurement. Secondly, even in the
mafter of distnbutioh, we are kbeping
absojnte control over the mechgnism and the
agenacies concerned.  Itis quite different from
the scherhe we tried previoosly.

Coming to the question of prices, it Is
becpuse of the steep price rise since December,
particularly evident from the figures of
Janitary and February, that we have been
persuaded that we should dp something and
this 18 the result. We have decided that the
price rise of the previons twp months will be
completely neutralised and the price level
would be brought down to the December
level. Some other fagtors that have to be
taken into consideration are also mentioned
in the statetnent. The whole scheme is to
see that the role of hoarders and traders who
corner the stocks 1s totally eliminated.

Then he said that there is some discre-
pancy between what I sald the other day in
Rejya Sabha and what I am now saying.
There is no discrepancy; there is only some
difference in the level of oconcretisation.
Barlier, we were thinking along some lines
and now we have got a concrete scheme,
Before coming with this scheme, we dis*
cussed it with different sectors like handloom,
powerlocm end mills and trade unions. So,
under the constrmnts this is a rational and
aceeptable scheme, Given the co-operation
of the State Governments, M.Ps., MLAs.
and trade unjons, the criucism will prove un-
founded and unjustified,

SHRI DINEN BHATTACHARYYA :
I put a specific question regarding the equa-
}imation of yarn ptice throughout the country.
He has not replied to that.

PROF. D. P. CHATTOPADHYAYA :
It is upnder the study of a high-power
Cammitter.

ot wae Pex wgee (Safan):
werw off, s o ¥ oy wger
fiar ¢ 3 o W @ Rew
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Nl ¥ OGN W W AIWH
STATHEY  WEE W7 f9Eul g
wrew 3% fafre wiaed & gar fqm
a1 Wi e fafrex A ot go Fre &
T W awEnit ¥ Y e
fom @1 Xfaw o6% TR W OF
Ty oW fegew & fafaw feel
#, IUT AW ﬂ,ﬁ'{]"(a',i‘ﬂﬂ'ﬁ,
afwrg ¥, wgrae ¥, weF Mg ¥
—EA qETH  TATRT ¥ ®FQI-HAX 20
wre fa § AR ok ofar W
ot & forar I3 @ ow O W AT
e ¥ o faafa % § | qafy g
A e o e & wFT fe
o fumr ¥ gad o wrReETAr
e et § ) o fagw & & wr
o weAr e § e 3% et ¥
ofcmw w7 @ 7 g8 T W
ik & § Afe sud areax iR
g SN W TR @ § wiow
X Tom 1§ T W wET § W R
1% aTe o ¥ W STRaT § O
W St T et & 6 ST
AT G U A T I FA F N
T o fefigemem o I s
o o @ § arfr Sy et ) R
¢ 70 st w30 sfawe, & &

o R T @ § ?

T OWT WY W Ar § o
TR RN R ol W
Mo T g er ! W
W ONWIT WY WY ST WRW W

LA &
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fer—amy vy § o Q@
rR AT @ § R o wpmE
T § adf § oy <gemew @ onef
¥ wgar g v frdr ¥ W @
TR WK 35 g feew wwd
§ i W@ T Y X gow oW
82 sfirerer 7% mar § fored wod e
= § ] ¢ o Iun qfomrersy
TR FIETRT W @ § | qd e
faoet ¥t w¥fr & oo
¥ gy A ) A Ay w6 W
wur 7o Wy feafr ¥ § 1 ag faedy
TR o ¥ el ¥ Fegw I
wREY Y acs & WE & 1 O W W
aga & fafsar § 1 R I Rw F
aTrny, I, freage ¥, fagw ¥
WA, f‘m %, S| ¥
o ¥ ¥ wor § 1 oy oY weedy ¥
| T FE o @ § 7w W
afcar ag wawr § e el e &
@ ST § W & wE A F Sy
o sEEr g a7

% qg Wt sgm fe oy qr @
=Rt §f o § TR W, T,
g & gy w1 qU@ B M
o @ § < & faww & w0 gt
waeqT F O @ § 6 g W
ware ara faw 7 amg § T oaw
st quadiy Ao Y W oA &
firmrer s or @ & fs g &
SR T AT A A ARy
w frofirer w1 ¥ g fowr aF ) W
gfafRr ad @1 wW ar glwr
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e fear § foredr o afy Wy
¥ @ W e v § e s
I @ wear g fewr w7 Wb
W ag WY o fisar § av iy e oy
T Wi A § A O e ®
ot wreamd wrg o fred o @M
® swm f oo wfew @
o< four or o fya®d  qEmE W
wftew ga faer o

wfm o ag § = Wiy O
WEATqT W AT @ § av g fe Qdar
feom ad ad W gER oW &
sfafafect ® ot 3 ? o 37 &
gwEm ® gA, W W & afa
I W GAETHT FY A A A I W
oifefrle &, T a@ F W
Y F AT @R E AT AT W AW
T IO qA AP W A FIOTH )

PROF. D. P. CHATTOPADHYAYA
I thunk, I have answered some of the questions
rased by the hon. Member

About the scheme of implementation, I
said 1n Bombay on the sth that, within seven
days, we would announce the scheme Itis
nice, within four days, we are announcing the
scheme today He ssked me when we are
going to implement. Rught from today.
Since the decsion has been taken and the
scheme has been drawn up, right from today
we are going to amplement it,

About power shortage, as I have said,itsa
natural calamity resulting m power cut and,
therefore power shortage. We have to put
up with these difficulties, whether we are 1n
potition or in opposition, this shortage has to
be shared, whether we are in this State or in
that State. I very much share, as I have said,
the anxiety of the hon. members for the
suffering, and it is for thet that we have drawn
up the scheme under the constraints which
are there.
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About power shortage, I have already said
in the body of my own statement that I will
be writing to the Chief Ministers of States
tequesting them to do, even within the frame
work of the constraiuts of power cut, what
best they can to make it available for the
weaker sector of the textile industry.

Secondly, the question of power shortage
and the remedial measures is & high level
question, and an inter-minigterial committee
of the Union Government is seized of the
matter; it has been engaging the attention of
the highest suthcrity and some measures are
being taken.

About distribu tion, I have said that I am
addressing the Chief Ministers imme-
diately to let me know whether they will be
able to retice the documents and take up
delivery and d istribution of yarn within their
States. In case they need assistance, we
have our machinery to help them. But the
most important help will be of the watch-dog
committee, as I have said, which, I suggest,
should consist of different Party members,
MULAs, and MPs., trade union leaders, who
<can helpa lotin the successful implementation
of the scheme.

st waw faw wqwe : ago ¥
g Al ¥ dadfer &m oW
i & ¥ @ aw & ag sméar-
qn fer § ¥few o owft o
wrE wrrargy A g€ & 1 & T g
g s o @ qrax i §, 99w
N daifer €T W wT 5T W AW
W ¥ A F w59 sAear w0 7
WE AR ¥ vt d e g
g
PROF. D. P. CHATTOPADHYAYA :
It is not within my ministerial competence
to give a categorical answer to this questions

‘because, as 1 have atready sald, s high-powered
inter-ministerial body is looking into the

matter; it is being examined very expeditioualy
and a decision will be taken quickly. So,

2o
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on behalf of this Ministry, I cannot take a

plecemeal decision which sffects 80 many othe

sectors of industry and so many other

Ministries.

SHRI R. K. SINHA : (PFaizabad) :
I have heard the statement of the Minister.
It is good that he has spelt out the details
of the programme of action. He has said
that there would be no half-hearted measures,
But I would like to say that in an industry
which employees ten million of people, the
problem is there—of the groaning populace
in India; there are ten million families who
cannot be provided for if there is a crisis
in this Industry. People, mostly
Harijans and Muslims, are on the
verge of starvation in Eastern Untar
Pradesh, Bihar and different parts of the
country. Itisgood that the Minister has held
discussions with the Ministers in the States.
It is also good that he has held discussions
with the Planning Commission and I am sure
that he will not take the full time limit of
four months because this limit of four months
should be used for examining a long-range
programme for ameliorating the lot of the
people who are suffering. Power shortage
is a lame excuse because only if we look at the
figures, in 1972 there was a record production
of 468 million kg. whilein 1970 it was 406
million. kg. There were invisible exports to
some countries and cornering of stocks
If the Ministry acts positively, the partia]
shortage which is there should be con-
trolled.

Then, the Minister in the Rajya Sabha had
said that there will be a price pushing back.
Therefore, when the price fixation iIs
examined, it should be put at & lower level,
The Minister should remember that his
predecessor has been told by representstives
of Parliament that there were stocks worth
Rs, 5o crores lying in the godowns and they
could not be sald because the products of the
handloom industry could not compete with
the products of the mills, They were pro-
posed to be taken over and exported to Bangla
Desh and other countries. What is the
Ministry going to do about it ?



 Gisis ni.

Th:n.thefdmdwho:ﬁedmﬁmu:ﬂu
fm spoken about the om Bogrd, Why

'ttheyutuptne}lmqlnqm Hoard as 4
mtumnr body instead of filling it up m
officers who do not know and who cannot
understand, the problems of han in-
dutry ? Wh}: not you set up spinmng il
aliso if there is going to be aban' ofe:;ioi‘to;
yunfrmTamﬂNldumdﬂsoxfmmu
i"i;ueauon of Malumhtn rtopping cxpom
of yamn 1o other States ? Why hot r}u.a
Ministry mmme the | quesuon of settmg up
spinhing mﬂln in ‘major centres wherp the
hgnidloom” mdulmr is concentrated ?
Spinning mills should be set up in Az.am;a.rh
and Faizabad’ where the sml.ll scale industry
is n]mdy th:re This should be ‘examinéd
and also ndequlte bank crédit mnde ava.llable
16, these small weavers, whether it be power
loom mdus:ry ot handloomi lndl-lai:ry

'I¥ the ‘revised statement of the Mindster
fi%d’ béen ‘laid on the Tuble of the House
edﬁu tbmwoﬁ!ﬂhtvebwnuﬁm addmn-

quéition. It is'a problem of not only reduc-
thott ‘of the yarn prices but aléo allocation of
‘yiirn ‘on the Basis of the needs of the differerit
Btates for tHe handloom; powerloom mdﬂ:lé
honety industries:

*-Then, it should also be ensured that yarn of
inférior or wropg quality isaot manufactured.
Wrong supplies ‘have been made in the past.
The solution similar to the one offered to the
sugar industry<~hslf control, helf de-poneroi
and now voluntary control is all right, bait let
the voluntary control be very very strict.
Fhe yarn producers in the coulntry have taken
the Forelgn Trade Ministry for 4 ride in the
past. They have cheated the Government,
.they have ‘chested ten ‘million . weavers in
the countrysn the Ministry hus come 6dt
for the-fimt time with w posidve; -dynamic
statement. Let:there be un implementationiof
‘the same. ‘This should ‘bé exmmined very
thoroughly and dlso implemented.:

1 wish to'remind ‘the Miaféter thii¢ theie
‘wekec onferences in the pasts. . (Indgriuftions)
'ﬂﬂ’a{il nu;etﬁinc which affects thé’ pgople,
nearfy 10' millio fanillied " ize On

"qntlnt. Tt s these verv Ic

:«aﬁ”ﬁfﬁé’&‘f

- ';‘;;'.3:;

werc toId thttl:vv 24th Aprila dedsion wmlld
be taken. "'We were told about that voluntary
deeisiofr. Bwrthat “voluntary decision’: was.
never breught into prectioe. .I'am happy thst.
our dynamic: Minister has tried ito approciate
thie problem and-1 am sure he shouid be. able-
1o tackle it. It :must be done oh an awarenees:
that this industry 'is about to dic unless
energetic steps are taken immedistely. Let
them also examine scientifically as to which.
m;h.e chqmcalnnddyu w!uch gumm the
p:qd.ugnon of yu-n _Lct t.hem go into t.he
question of the nvnhbwty of raw nmemls.
Birlamonqpol)'llonmd ther;wmatmaln
the basic. medil.un through which the pncqeg
rm.-hi;h. Thmu:dlﬂmﬂnmwhlch
must be saenuﬁcdiy examined. He mcn-
ﬁ.onqd about certain bodms and committees
wbuerup Letﬂtembebodzeswhlchmm
themalsoftrmewhowmtochmrhg
muonvpfth:peopleof'this country.

PROF. D. P. CHATTOPADHYAYA :
Most of the suggestions made by the hon,
M:mberareioacc:puble to me that I do not
kiow whére I" whould differ and on- which
should I comment. -However, I would like. to-
tel.l hlmon]youethmgmditulhu

We do not believe maln]y in my half-
héiited measures.. We thotigh ihit with'the
conperation of the iq,dum-y the vnlgnq;y
sch:mcmllwor,k. Butthn:expemmof
ot did not imateriaBie. o, énriched wiith
our not-so-gweet experjence, I. should say,
wehnenomeupnww!thndm’mnt sort of
scliémé Whefe we have nok Teft rooni for their
doing anything wrong. I entirely aggee
with my hen. friend (Shri R. K. Sinha) that
mere]y in tetms of the power-cut, the price rise

cmneﬂn(hymeumctnmﬁom elemenuin
:hsmﬂemunmumnbuor. Y awree:
which we
pre plugging Byt the oaly point that 1 want

'.w&gnmnmmmmmm
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black sheep in the industry, we should Dot
condemn the industzy wholessle. ‘Thia is
my only submission, Allthevaryconstructive
suggestions made by hon. Members will be
Tooked into and I may say, while we takeh the
necessary concrete administrative measures,
we will he guided by the constructive sugges-
tions made by hon. friend.

SHRI K. 8. CHAVDA :
mistpke in the statement.
he says :

“The manufactare of yam far civil con-
sumption shall have to pack...not less
than 30 per cent in the form of cones
(meant for power looms).”

Whereas, in para 2(r) he says that producers of
cotton yarn would be prohibited from selling
yartt ‘except in small quantities in the form of
beams (meant for power looms)." ‘Thete is
an apparent contradiction in the statement.
Handlooms use yarn in the form of ‘hanks’
Powezlooms use yarn kin the form of ‘beams’.
Textile Mills use wazn in the form of ‘cones’.
I think there is some sort of confusion in the
mind ‘of the hon. Minkstes,

Sir, there is &
Under Para 2(3)

PROF. D. P, CHATTOPADHYAYA : 1
am not confused, Sir, I would request the
hon., Member to get necessaty help and
guidance from the people who know things
better,

MR. SPEAKER : Now, papers to be laid
on the Table.

TR sfear %1 gzata BN a1 &)
dng Wit w fosrer fizmr

Papers Laid  PHALGUNA 18, 18M (SAKA)

Popers Laid 214
12.55 hrs,
PAPERS LAID ON THE TABLE

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRTA.'C.
GEORGE) : On behatf ¢f Shrl K. R.
Gaiiesty, T beg to lay on the Table—

(1) A copy of Central Sales Tax (Registra-
tion and Turnover) (Amendment) Rules,
1973 (Hindi and English versions) pyblished
in Notification Ne, G.8.R. 56 (E) in Gazetta
of India dated the 9th Febryary 1973, updex
sub-section (2) of section 13 of the Cegtral
Sales Tax Act, 1956. [Placed in Library..
See No. LT-4430/73.]

(2) A copy of the Income-tax Officers
(Class I) Service (Regulation of Semiorlty)
Rules, 1973 ( Hindi and English versions)
published in MNotification No. G.S.R. s4(F)
in Gazette of India dated the 9th February,
1973, issyed under article 309 of the Consti-
tution, together with an explanatory memo=
randum. [Placed in Library. See No.LT-
4431/73.]

(3) A copy each of the following Notifica-
tions (Hind1 and English versions ) under sub-
section (3) of section 12 of the Govechment
Savings Certificates Act, ¥959 i~

(i) The Post Office Savings Certificates
(Amendment) Rules, 1973, published in
Notification No. G.S.R. 116 in Gazette of
Indip dated the 10th Rebruary, 1973.

(ii) The Nationsl Savings Certificates
(Fourth Issue) (Amendment) Rules, 1973,
published in Notification No. G.S.R. 117
in Gazette of India dated the roth February,
1978,

[Placed in Libtary. See No. LT-443af
73]

(4) A copy of the Post Office Savings Banks
¢(Amendment) Rules, 1973 (Hindi and English
versions) published in Notification No. G.S.
R. 118 in Gazetse of India dared the toth
February, 1973, under sub:section (3) of
section 14 of thé Government Savings Bariks
Act; 1873, [PlacedinLilvary, Sa  No.
LT-4433/73%



